IN THE FENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,
J JATIPUR
} Date cf crder: 27.8.02
Cp No.108/2001 (TA No.4/99)
S.M.Goyal s/o late Shri Jugal Kishore, r/o 52/4, Agrasén
Nagar, Ajmer.
.. Applicant
Versus
1. i H.M.Carie, IAS, Commissionér, Kendrivya
Vidyelaya Sahgthan, Saheed Jeet Singh Road, New
Delhi.
2. " S.K.Jain, Assistant Commrisesion, Kendriya
Vidyalaya Sangthan, Jaipur Region, 92, Gandhi
Nagar Marg, Bajaj Neagar, Jaipﬁr

.. Respondents

Mr. Randdra Veish - counsel for the applicant

Mr. V.S.Qurjar - councsel for the respondents
o

CORAM: |

HON'BLE MR. H.O.GUPTA, MEMBER (ADMINISTRATIVE)
HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL)
ORDER (ORAL)

This Contempt Petition hae been filed for the
alleged bisobedience of the order cf this Tribunal dated
24.4.200i passed in TA Nc.4/99. The learned counsel for
the responéent-contemners submits thet the order of the
Trjbunai has been ccmplied. The learned counsel for the
applican¢ submite that‘ the order has not been fully
complied, in a&es much as, the HRA on the increased arount

- of salaFy as per increments has not been psaid. This
additiodal HRA, accordinag toc him, worke cut tc Re. 2386/-.
'Except #his, 811 octher directicns c¢f this Tribunal heave

been ccﬁplied, as submitted by the learned counsel fcr the



sl -,

applicant. The 1learned counsel for the respondent-

conteﬁners submits that he came to know about this only

 after the rejoinder wee filed by the applicent. The

learned  counsel for the respondent-centemners further

submitted that this amount, if lawfully due, shall be paid

to the applicant within 8 weeks from today.

2. { In view of above submissions, this Contempt
1

Petition; is not waintainable and therefore, dismiscsed.

Noticees |are discharged.

Wi~ — v
(M.L.CHAUHAN) W

Member (Judicial) Member (Administrative)



